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THE TRIPURA KHADI A N D  VILLAGE INDUSTRIES 
BOARD ACT, 1966 (Act No. 4 of 1966) 

An 
Act 

to provide for [he esroblishnrent of u Board for the developmetit of Kltndi 
alld Viilnge 1rrrIusrrie.r in tlze Utlion territory of Tripitra arrd for Itrcrttetns 
connected thererviil~. 

Be it enactcd by the Lagislalive Assembly of Tripura in the Seventeenth 
Year of the Republic of India as follows :- 

CHAPTER I 
Preliminary 

Short title 1. (1) This Act may be called the Tripura Khadi and Village Industries 
e-en' and Board Act, 1966. 
commence- 
rncn't. 

(2) Ir extends to the whole of the Union territory of Tripurn. 

(3) It shall come into force on such date as the Administrator may, 
by notification in the Official Gazette, appoint in this behalf. 

Definitions. 2. In this Act, unless the context othenvise requires - 

(a) "Administrator" means the Administrator of the Union 
territory of Tripura, 

(b) "Board" means the Tripura Khadi and Village Industries 
Board established under section 3 ; 

(c) "Chairman" means the chairman of the Board ; 

(d) "Commission" means the Khadi and Ullage Industries 
Commission established under section 4 of the Khadi and 
Village Industries Commission Act, 1956 ; 

(e) "Khadi" means any cloth woven on handlooms in India 
from cotton, silk or woolIen yam hand-spun in india or 
from a mixture of any two or allof such yam ; 

( f )  "Member" means a member of the Board ; -- 
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( g )  "Prescribed" means presn-ibcd by rules made ur~der this 
Act : 

( h )  "Regulation" lnenns rcgulalions ~nilcle by thc Boi~rd  
iinder this Act ; 

(i) "Vice-cliz~innat~" means rhe vice-chairlntln or [he Board ; 

(i) All or ;my of thc Induslrics specified i n  the Schedule to 
[he Klladi and Villaze industries Co~n~nission Acc, 1956, 
and inclucles any orhcr industry deemed to bc specfietl 
in  thc snirl Schedulc by virtue of szc~ion 3 of the said 
Act. and fi1 ol' 1956, 

( i i )  Any orhcr indusrry notified as a villagc indusrry by the 
Administra~or after consulra~ion with the Con~~niss ion  ; 
and the Board. 

CHAPTER I t  
The Tripura Kliadi and vijlage Industries Board 

3. ( 1  ) Will1 eHect from such date as 1he Adrl~inisli~a~oi- may, by noli- F~lahlishment 
fication i t ]  the Orficial G i ~ z e ~ ~ e ,  Cix in this behalf, thcrz shall be cs~nblished 111" uuard. 

Tor ttlc purpnses of !his Act a Board to be called the Tripura Khadi and 
Vilagc Industries Board. 

(2 )  The Board shall bc a body corpor;lte by the name nroresnid, 
having perpetual succession and a common seal, with power lo acquire, 
hold and disposse of propcrty and to conrrdct and mny, by the said name 
sue and be sucd : 

Provided thnl any lease, sale or the transfer to any person or author- 
ity other than the Commision of any immovable property belonging to the 
Board s11;ill be null and void unless i t  is sanctioned by the Administrator. 

4. ( I )  The Board shall consisr of not less than thrcc and not nlorc ConsIitulion 
t h m  nine mcmbel-s appointcd by lhe Admrninislrator ilftel. consultation ol  ~ l l c  Ur~ard. 

with rhc Comnlision Tl-orn among - 



(a) non-officials, who in the opinion of thc Administrator 
havc slinwn activc intcrcst ill thc production and dcvel 
upment of khadi and villilge industries; and 

(3) The Aclminislr~n~or shall, after consulra~ion wirll the Coln~nis -  
sioll. nominale one of the members of the Board to be the chairn~an tl~ereof. 

( 3 )  The chair-man shall exercise such powers and pct-form such 
duties as may be prescribed. 

Appointment of 5. Tllc Admi~iiscr~ator may, aftcr consultalion ivilh [he Cummissinn, 
V i r ~ - ~ ~ ~ ~ ~ a n .  ;~ppoint from among thc othcr ~nclnbcrs not being ofticials, a vice-chnirmi~n 

wlw sl~all  exercise such of the powers and dischal-gc such of the duties of 
thc chairman as inay be prescribed or as inay be delegated to him by Lhe 
chairman. 

Appobihaenl h. Thc Adn~inistl-ator shall appoint, after consultalion with the Commis- 
Secretory. sion, ii membcr orhcr (hall thc chairman or the vice-chairman to be thc 

Secrelaly of the Boiil-d w l ~ o  shiill cxercisc sucll powers and discharge such 

du~ies iis ]nay bc prcscribcd or as may be delegaterl LO him by Lhe chnil-man. 

Hcsignalion 7 ,  Any nlernber may resi211 his urfice by giving uoticc in  wriling to the 
Orc'llicch~ Adminisrl-ator and,  on such rcsignalion bring no~ilied in [he Official 
mcmhers. 

Gazette by the Admi~lisrmtot; slinll bc dccmed to have vacated his officc. 

\ri~cuncies clc. 
nol ta invalidalu 8 No act or proceeding uf the B o i d  or any of its cornmittcs shall be 
;~cLs and invalid by reason only of [he existence or any vacancy in its me~nhcrship or 
proceedings 
of lhc l tu~rd  by reason oC any defec~ in I I I C  constitution thel-cof. 

'ikmporary 9. ( I )  The Board may associale with itse!i in such mauncl and for  
A~uria'ionor such purposes ;IS nlay be determined by regulations inade under [his Act, 
pcmuns''i'' snypcrsonwhoseassisranceoradvicei~n~aydesireincomplyingwirl~i~ny 
'hcl'udrd br of thc provisions of this Act. 
parlicular 
purpos~.s. ( 2 )  A pcrson associated with the Board under Sub-sec~ion (1)  Cur 

any PHI-pox sllall I I ~ L V C  thc right to take part i n  the discussions of the Bond 
r.ele\l;l~-tr to tlu~t purpose, but shill1 not l~avc tllc right to vote and sllall not be 
i1 ~ncn~ber for any other purpose. 



(3) The Administrator may, by order, depute one or more officers 
of the Government to attend any meeting of the Board and to take part in 
any discussions of the Board, but such officer or officers shall nor have (he 
right to vote. 

10. (1) Thc Board shall meet a t  such times and places and shall, sub- Meeting of the 
ject to the provisions of sub-section (2) to (41, observe such rules of proce- Board- 
dure in regard to rhe transaction of business at its meetings, including the 
quorum at meetings, as may be provided by regulations made by the Board 
under this Act : 

Provided rhal the Board shall meet at leasr once in every two months. 

(2) The chairman may, whenever he  thinks fit, call a special meet- 
ing of the Board. 

(3) The chairman or in his absence, the vice-chairman or, in the 
absence of both the chairman and the vice-chairman, any member chosen 
by the members present from among themselves, shall preside at a meet- 
ing of the Board. 

(4) All questions at a meeting of the Board shall be decided by a 
majority of rhe votes of Ihe members presenr and voting and in the case of 
an eqality of votes, the chairman or, i n  his absence the person presiding, 
shall have a second or casting vote. 

( 5 )  Minutes of the proceedings of each meeting of the Board shall 
be drawn up and recorded in  a register to be kept for that purpose, and shall 
be laid before the next ensuing meeting of the Board and signed at such 
meeting by the presiding ofFicer thereof and copies of such minutes shall 
be forwarded to the Administrator and the Commission within fifteen days 
from the date on which they are signed as aforesaid. 

Term of office 
11. The term of office and the terms and conditions of service of the andmndilionsoT 
chairman, vice-chairman, Secretary and other members shdl be such as service of the 

Chairman, Vice- 
may be prescribed. Chairman, Sec- 

retary & other 
members. 

12. (1) There shall be constituted from among the members i n  the shnding 
prescribed manner a Standing Finance Cornmi ttee which shall exercise Commirlees. 
such of the powers relating to the finances of the Board as may be 
specified by regulations made by the Board under this Act. 



(3) The Board may constitute such other Standing Committees con- 
sisting of such number of members and in such manner as may bc prc- 
scribcd for exercising any power or discharging any duty of the Board, or 
for enquiring into, or reporting and ndvising on, any matter which the Board 
may refer LO ~heni. 

(3) The Standing Finance Comn~ittee or any other Standing Com- 
~nittce co~isritritcd under this secrion shall meet at such tirncs and places 
and shnll observc such rulcs of procedure in i - ey rd  to the transaction of 
busincss nf its mcclings. including [he quorum ar meetings, as may be pro- 
vided by regulations made by the Board under [his Act. 

OKccrs and 13. ( 1 ) Ttlc Administrator shall appoint a person no1 being a member, 
Servants of to be the Financial Adviser a l ~ d  Chief Accounts Officer who shall exercise 
lhe such powers and pcrt'orm such duties as may be prescribed. 

(2) The Adn~inistrator shall appoint a person, not being a member, 
to be the Exccutivc Officer of thc Board and thc Executive Officer shnll 
exercise such powers and perform such duties as may be prescribed or as 
may be delegated 10 him by the chairman. 

(3) Subject to such rules as may be made by the Administrator i n  
this behalf, the Boilrd may appoint such other officers and scrvants as i t  
considcrs necessary for thc efl'cicnt performance of i ts functions : 

Pinovided that no person whose honorarium or the maximum sal ;~! .~  
exceeds three hundred rupees per month shall be appointed by rhc Boat-d 
except with the previous approval of the Administrator. 

CHAPTER 111 
Functions and powers of the Board. 

Functions of 14. ( I )  Subject to the provisions of this Act, the functions of the Board 
U~eBoard. shall generally be to plan, organise and implement programmcs for the de- 

velopment- of khadi and village industries. 

(2) In particular and without prejudice to the generality of the Fore- 
going provision, the Board may take such steps us i t  thinks fit-- 

(a) to promote, encourage and assist in the development of 
khadi and village industries and to carry on trade or 
business in the products of such industries ; 



(b) ro provide work to persons who have been professionally 
engaged in khadi and village industries ; 

(c) to granr loans to individuals, societies or institutions 
engaged khzldi and village industries on such terms as 
may be prescribed ; 

(d) to encourage esrablishrnent of co-operative societies in 
khadi and village industries ; 

(e) to conducr [raining cenrres with a view to imparl [he 
necessary skill and knowledge for carrying on khadi and 
village industries ; 

If) to manufacture tools and implemenrs and to arrange 
supply of  such tools and implements and raw materials 
in order to secure development of khadi and village 
industries ; 

(g) to conducl publicity and propaganda and to organise 
marketing of finished products of khadi and village 
industries by opening stores, shops, ernporia and 
exhibitions ; 

(h) to undertake and encourage research with o view to 
improve the quality and marketabili~y of khadi and rhe 
products of village industries ; 

(i) to collect statistics relaring to khadi and village indus- 
tries from such person or persons as may be prescribed 
and to publishthe statistics socollccted ; 

Cj) to carry out any other matter which may be prescribed. 

15. In the performance of its functions under this Act, the Board shall be Power or Ihc 
Commission bound by such direciions as the Commission may give from timc lo lime. , dircc- 
lions. 

CHAPTER IV 
Preparation and Submission of Programme 

16. Every year, on such date as may be fixed by the Administrator, Roard Pm~ardtionand 
shall prepare and forward in advance to the Administrator a programme of 

progr-amnw work for the ensuing year showing - 



(a) the particulars of the schemes which the Board proposes 
, to exccute, whether, in part or whole, during such year ; 

(b) the particulars of zlny work or undenaking which the Board 
proposes toexecutc during that year for the purpose of 
carrying out  its f~tnc~ions under this Act, a ~ ~ d  

(c) such olher parriculars as may be prescribed. 

sanction of 17. The Administrator may, after consul tation with the Commission, 
p rogrm rn c. approve and sanction the programme referred to in section 16 in whole or 

with such modification as he considers fit. 

Supplcmcnt~ry 18. The Board niay prepare and forward a supplcrnentary programme for 
Pruga-mme. the sanction of  the Administrator in such form and before such date as the 

Administrator may prescribe and the provisions of section 17 shall apply in 
relation to such supplementary programme. 

P o w c r  of ~ h c  19. TheBoardmaywiththepreviousapprovaloftheCornniission make 
Board aller any a1 tcration in zlny scheme so long as the aggregate amount sanctioned 
scheme. for such scheme is not exceeded and n rcport of the alteration shall be smt 

to  the Administrator in such form and within such time as may be prescribed. 

CHALTER V 
Finance, Accounts, Audit and Reports. 

p a ~ n ~ ~ n l s ~ o i h c  20. The Administrator may pay to thc Board, in each finanicial year, such 
Bw-d. sums by way oP grants or advances as he may considernecessary for the 

performance of the functions of the Board under this Act. 

B o r r o ru i n g 2 1. The Board may, from time to lime, with the prcvious sanction of the 
pojyer or the Administrator and subject to the provisions of this Act and such conditions 
B d  as he may determine, borrow any sum required for the purposcs of this act : 

Provided that the previous sanction of the Administrator shaH not be 
necessary to borrow any sum from thc Commission. 

Funds of the 22. (1) The Board shall have two separate funds known as the khadi 
B d  fund and the village industries fund and all the receipts obtained by the 



Board from time ro time by way of grants, donations, gifts, itdvances or 
loans for the purpose of khadi or village industries shall be credired to the 
Khadi fund or, as the case may be, the village industries fu11d and all pay- 
ments by the Board for 01- in respect of khadi or villi~ge industries shall be 
made from the appropriate fund. 

(2) The Board [nay accept grants, donations and gifc from the 
Central Government or the Governlnenr of a State or Union rerrirory or any 
local aurhority or anybody or assacintion whcther incorporated or nut or 
any individual for all or any of the purposes of this Act. 

(3) If at any time the amount nvililable in either of the bvo funds 
referred to in sub-section ( I )  is i n  excess of rhe rcquiren~ents of that fund 
;~nd rhe amount available in the other fund is insufficient to meel the re- 
quirerncnLs of thai fund, the Baal-d may, with the p~~evious approval of the 
Administrator, transfer from the first mentioned fund thc excess amount or 
such part thereof as may be necessary to the other fund. 

Explanation - For [he purposes of computing thc amount available in either 
of [he two funds, the amounts accepted under sub-section (2) shall not be taken 
into account. 

(4) All moneys belonging to the Board shall bc deposired with the 
State Bank of India or a subsidiary bank or where rhcre is no office of thc 
S~ate Bank of India or subsidiary bank, in  Government Treasury or bc in- 
ves~ed in such securities as may bc approved by rhc Central Government. 

( 5 )  The accounts of [he Board shall be operated upon by such oficers 
jointly individually as may be authorised by thc Bonl-d. 

23. Subjcct to the provisions o i  section 25, the Bnard shall have power to Power Ihe 

spend such sums as i t  thinks fit on purposes aurhorised by this Act : Board to 
spend. 

Provided [hat notl~ing in this section shall be deemed to prevent, the 
Board from spending, with the previous approvaI of the Administrator, such 
moneys as i t  thinks fit on any such purpose outside the Union teerritory of 
Tri pu ra. 

24. All ~romrties.  funds and other assets of the Boxd shall be held and a ~ ~ l i e d  Applitalions 
n A 

by ir subject to the provisions, and for the puiposes, of this Act. 
I I 

OF funds 8; 
pn~perties. 



~ u d g d .  25. (1) The Hoard shall, by such date in each ycar as may be prescribcd, 
prepare and submir to thc Administrator for approval two seperate budgets 
in the prescribed form for the next financial year, to be called rhe khadi 
budget and [he villagc industries budgct. showing rhe estimated receipls 
and expenditure in respect of khndi and village industries respectively 
during that financial year and the Board shall forward copies of the budgcts 
to the Coinmission for information and remarks, i i  any. 

(2) Subjec~ to [he provisions oisub-sections (3) and (41, no sum shall 
bc cxpcnded by or on behalf of the Board unless such expendilure is covered 
by ii specific provision in the budget approved by the Administra~or. 

(3) The BO;II-d may, within the respective linlirs of the khadi budget 
and the village industries budgcr. sanction any re-appropriation from one 
head of expendituine to anothcr or rronl a provision madc for one scheme ro 
that in respect of another but, subject to thc provisions of sub-seclion (3) of 
section 22, i n  no case shall a re-appropriation of funds be made from thc 
khadi budgct to the village industries budget o r  from [he village industries 
budget to the khadi budgel : 

Provided [hat no-appropriation iron1 the head "Loan" to any other head 
01 expendirure and vice vel-sii in either budget shall be sanctioned by Ihe 
Boarcl except with thse previous approval of rhc Ad~~lit~istrator. 

(4) The Board may, within such limits and subject to such condi- 
tions as may be prescribed, incur expenditure in excess of the limit providcd 
i n  thc budged approved by thc Adn~inislrator under any head of cxpcnditure 
or in connection with any particular scheme so long as the aggregatc amount 
in eitller budget appl-ovcd by the Adminislraror is not exceeded. 

Supplemen- 2 The Board may, in any year, submir a supplcmcntary budgct frlt. the 
'arysudse'' appproval of the Adminislriitor in such f o r~n  and bcfore such date its h e  

Administrator may prescribe and the provisions of section 25 shall apply i n  
relation to such supplemen~ary budgct. 

Annual 27. (1)  The Board shall prepare and forward to (he Administrator in 
R c p d  such rnanncr as may be prescribed an annual report within three months 

from thc end of each financial ycar giving a complete accont oiits activities, 
policy and programme during the previous financial year along with n copy 
of [he annual statenlcnt of accounls referred to i n  section 29. 



(2) The Board shall prepare and forward to the Commission an 
annual report within thrce months from the end of each financial year 
giving a complete account or the funds received by the Board from [he 
Commission and the activilies carricd on by rhe Board with respect to those 
finds during the previous financial year. 

(3) The rcport referred to in sub-scction (1) together with a copy of 
the said annual statement of accounts shall be laid on the table of thc 

I 
Legistative Assembly as soon as may be after it is received by the 
Adminis~ralor. 

38. ( 1 ) Ihe Boxd shall furnish to thc Adnunismtor and the Commission a1 Returns and 
stich time and in such form and manner as may be prescribed or as the slalcrncnts. 

Administrator or ihe Commission may dircct,  such r e t u r n s  and 
statements and such particulars in regard to any proposed or cxisting 
programme for the promution and developrncnt of khadi and villagc industries as 
the Administrator, or as rhe case may be, the Con~rnission may, from time to 
time, require. 

(2) All returns, sratements and particulars furnished by the Board 
to thc Administrator under sub-seclion ( I )  shall, as soon as possible after 
thcy arc so furnished, be laid on the table of the Legistarive Assembly. 

29. (1) The Board shall rrlaintair~ proper accounts and other relevant Accounts 
records and preparc an annual statement of accounts including the profit 
and loss account and thc balance sheel in such form i n  such manner as may 
be prescribed. 

( 2 )  The accounts of the Board shall be audired by such person as 
the Administrator may appoint in this behalf. 

(3) The audi~or or au titors appointed by the Commission shall have 
the right to audit and inspect the accounts of the Board pertaining to the 
funds advanced by the Commission. 

(4) The auditors appointed under sub-sections (2) and (3) shall, in 
relation to such audit, generally have such righb, privileges and authority as may 
be prescribed and shall, in particular, have the right to demand the production of 
books, accounts, vouchers and other documents in connection with the audit 
and ro inspect any of the offices of the Board. 



( 5 )  The accounts of the Board as cer~ified by such auditors rogerher 
with the audit reporl thereon shall be forwarded i~nnually to the Administra- 
tor and the Commissioner before such date as the Administralor may specify 
in this behalf. 

6 )  The Board shall cornply with such directions as the Administra- 
tor may, afier persual of the reports of the auditors, think fit to issue. 

CHAPTER VI 
Miscellaneous 

Mcmbersmd 30. Members and officers and othcr employees of the Board shall be 
Scryanlr Or deemed when acting or purpor~inz ro act in pursuance of any of thc provi- Board to 
be Public sions of rhis Act to be public servants within the meaning of section 21 oP 
servants. the Indian Penal Code. 
45 of 1860 

Proicclion of 3 1 . No suit, prosecution or other legal proceedings shall lie against any 
Inken person for anything which is in good faith done or purported to be done by 

under this 
Acl. or under this Act. 

Dissolulionof 32. (1) If at any time the Administrator is satisfied tllar - 
tlke Board. 

(a) the Board has without reasonable cause or excuse, made 
defaul~ in the discharge of its duties or in the performance 
of its functions imposed or enrrusted by or under this Act, 
or exceeded or abused its powers ; or 

(b) circumstanccs have so arisen that the Board is rendered 
unable to discharge its duties or perform its functions 
under rhis Act ; or 

(c) it is otherwise expedient or necessary lo dissolvc the 
Board ; the Adminislralor may, by not ihat ion in the 
Official Gazette, dissolve the Board from such date and 
for such period as may be specified in the notification 
and declare that theduties, powers and functions of the 
Board shall, during rhe period of its dissolution, be dis- 
charged, excercised and performed by such person or 
authority as may be specified in the notification : 



Provided chat lhe Administrntor shall ,  bcforc dissolving the Board, 
give ;I rcasonablc opportunity to i t  to show ciiusc against the proposed 
aclion. 

(2) The Adn~inistrator shall, bctbre the expiration of the period of 
dissolution, rcconstirute rhe Board in iiccordance with the provisinns of 
this Act. 

(3) The Administrator mayi ~ n a k c  such incidental and consequen- 
l i a l  provisions as may appear lo him to be necessary for giving cffect to the 
provisions of this scction. 

(4) Any no~ifica~ion issued or ordcr madc by the Adrninisrinatm- 
under under this scction shall be final and shall not be qucsdoned in any 
civil court. 

( 5 )  When the Board is dissolved under sub-section, ( I )  - 

(i) a l l  ~ne~nbers shall, from the date of dissolution, vacate 
their offices as such n~embel-s ; 

(ii) all propel-ts, Funds and dues which are vested in, or realisable 
by, Ihe Board shall, during the period oidissolu~ion, vest in or 
be realisable by Central Government ; 

( i i i )  all claims and liabilities legally subsisting and enforcc- 
cable by 6r against the Board shall be enforceable as if 
those claims and liabilities had becn cntertained or 
incurred, as the case may be, in connection with the 
adrninistrarion of the Union territory of Tripura. 

33. If any amount due to thc Board in accordance with the terms of a Recovery 
contract or otherwise or any sum payable in connection therewith, has not or "'re"rs. 

bcen paid, the Board may, without prejudice lo any other remedy provided 
by law, recover such amount or sum as if i t  were an arrear of land 
revenue. 

34. The Board shall be competent lo write off any sum due to i t  if such Powerto 
~vrib on sum is, in its opinion, irrecoverable : irrecoverable 
sums. 
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Provided that - 

(i) where Lhe sum written off in favour of any one person 
exceeds five hundred rupees ; or 

(ii) wheretheaggregateofthesumswrittsenoffinafinancial 
ycar exceeds five thousand rupees, the previous sanction 
of the Administrator shall first be obtained. 

Power lo nrake 35, 1 The Administrator may, by notification in  the Official Gazette, 
rules. make rules to give effect to the provisions of this Act. 

(2) In particular and without prejudice to the generally of the fore- 
going power, such rules may provide for all or any of the following rnattcrs, 
namely : - 

(a) the place ar which the office of the Board shall be 
locatcd ; 

(b) the terms of office of, and the manner of filling causal 
vacancies among, the rnemkrs and the terms and conditions 
ofserviceoftheChaiman, the Vice-Chairman, thesecretary 
and the other members, including the pay and allowiinces to 
be paid to them and travelling and daily allowances to be 
drawn by them ; 

( c )  The disqualifications for membership of the Board and 
the procedure to be followed for removing a member who 
is or who becomes subject to any disqualification : 

(d) the powers and duties to be exercised and discharged by 
the Chairman and thevice-chairman ; 

(e) the procedure to be followed in the performance of 
Functions by members ; 

(f) the powers and duties to be exercised and discharged by 
the Secretary, the Financial Adviser and the Executive 
OfCicer of the Board ; 



(g) the conditons subjecr LO which, and Lhe mode in which, 
conLlnacis ]nay be entcr-cd into by or on bchalf OF the Board: 

(h )  the constitution of the Standing Finance Committe and 
other Standing Coiniltes ; 

(i) the date by which and thc form in which thc budgcts and 
thc supplcmcntnt-y budget shall hc prcpared and submit- 
terl each year under section 25 and 26 ; 

(j) thc proccdul-c to bc followcd for placing thc Board in 
possession of funds ; 

(k) the procedui-e lo be iollo\ved and the conditions to bc 
observed in bol~owing lnoileys and in granting loi~ns ; 

( I )  thc form and thc manncr i l l  which thc rcpol-ts, relurns or 
starements sha1I be submitted undcr scctio~ls 27 and 28 ; 

(ni) the form and the manner in which [he accounts unrl records 
of the Board shall bc maintained and the a1111ual slate- 
lnent of accouli ts shall be prcparcd uner secLioll29 ; and 

(3) Every rulc made u~lder  this Act shall hc laid as soon as may bc 
alter i l  is made , hcfol-c thc Asselt~bly while i t  is in session for a total pel-iod 
of no1 less than foul-tccn days which may tic co~npt- iscd in onc 
session or in two o r  more successive sessions and if before thc cxpiry of Lhc 
session in whicll i t  so laid or [he sessions aforesaid, rhe Assembly makes 
any ~nocliricalion in the rule or decirles ~ I I ~ L L  111e rule should not be made, Ihe 
rule shalt ~hereal'lel- hitve effecl only in such modified form or be of nn 
effect, as [he case m;~y be ; so, however. that any sucll modification or 
annul~nent shall be without prejudice Lo the viilidity of any thing previously 
done under Lhat rule. 

36. (1) The Board may, wirh rhe previous sancrion of the Administrator, by Puwcr LO maku 
nolikication in [he Oriicial Gilzelte, make regularions no1 i~consisrenr wilh [his Acr rcgulaliuns. 

and thc n~les made [hereunder. forenabling i t to perrom~ its hnclions under- Illis 
Acr. 



(2) Jn particular and ~vithout prejudice to the gcncridiry of thc fore- 
going powcl; such rcgula~ions may pi.ovidc for all or any of the following 
matters, niunely : - 

(a) Thc terms and condilions of appointment and servicc and 
thc scales of pay or officers and other e~nployccs ol' [he 
Board othcr [him [he Sccrelary. including thc paymen1 or 
t ~ ~ v e l l i n g  and daily nllowanccs in respect of journeys 
i1ndcrt;iken by such ol'ficcrs and employees lor thc 
put-poses of this Acl ; 

(b) Thc titne and place of mectings 01 the Board, the procc- 
d u r c  to be followed in rcgill-d LO thc  triinsnc~iotl of  
business at such  neer rings slnd"t he quorum necessal-y for 
such ~nectings ; 

(o) The fuuctions of Standing Co~n~nittees and thc procedure 
to bc folloived by the Standing Commilrees i n  the perfo1.m- 
nnce of ~lleir Eunclions ; 

(d) The (lelcgntion ofpo\ve~-s and dutics ro the Chairman, Vice- 
Chairmiln, n~ld Standing Con-tmitlccs, the Secretary or tiny 

othcr officer or c~nployee of rhc Board ; 

(e) The ~nnintenance or n~inutcs of [neelings of thc Board ; 

It) The persons by whom and the manner i n  which payments, 
deposits and invesclncnts lnny be madc on bellall of thc 
Board ; 

( )  rhccustody of moneys requircdforthecurr~ntexpc~~di- 
turc of [he Board nnd  he investment of moneys not so 
required, and 

(h) the maintenance of accounts. 

(3) Thc Administrator may, by notific:ition in the Officii~i Gazctte, 
rescind or modify any  rcguliition made under this section and thereupon, the 

regulation shall cease to hiwe elfect or be moriificd i~ccordingly. 
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